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SHRI A.A. RAHIM: This is only the 
question of sea travel. Regarding air trave:J, 
wherever it has been reduced by sea, it has 
beeo increased by air. 

SHRI JAMILUR RAHMAN : Four 
years back, the number of Indian pilgrims 
for Haj were about 26,000. We sec that 
yearly the number of Haj pilgrims has 
reduced and we further see that the popula-
tion of India has increased. On the one sid•e, 
the population bas increased and, on tbte 
other side, the number of Haj pilg rims hats 
decreased. During pre-Ramzan days, Haj 
pilgrjms were not b~ing allowed to vis 11 t 
Saudi Arabia. Certainly, they should get a 
chance now. ls there any thinking in tbte 
Ministry or bas the Hon. Minister tbougbtt 
that after Ramzan tbe number of ships aod 
flights should be increased to the tune of 
accommodating 27,000 Haj pilgrims whiclb 
was the usual quota of Indian pilgrims ? 

SHRI A.A. RAHI.\1: In 1978, the total 
cumber of Haj pilgrims was 17. 485 and iu 
1982, it was 21,000. lt is oo.ly on the increase~ 
so, not OD the decrease. Tbat is a wron11 
impression. 
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SHRI A.A. RAHIM : Quite a goocl 

number of applications are there. This is 
the only way of selecting persons. It is 
difficult to select otherwise. That is why we 
are using this system. 
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MINISTER OF RAILWAYS (SHRI 
A.B.A. GHANJ KHAN CHOUDHURY) : 
fa) to (c) A statement is laid on the table 
of the Sabha. 

STATEMENT 

(a) In the context of an illegal en-masse 
absenteeism resorted to by members of the 
Loco Running Staff Association during early 
1981, action was ta.ken to remove/dismiss / 
terminate from service 59 l employc:es for their 
specific acts of omission and commission 
after following the procedure laid down in 
the rules Some representa t ions have been 
received for their reinstatement. · 

(b) and (c) A number of employees 
agains t whom action was taken had filed 
cases in various Courts of Law and the final 
outcome of these cases is at present pending 
decision in the · Supremo Court. Suitable 
action to review these cases will be taken as 
and wben the verdict of the Supreme Court is 
available. 
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SHRI A.B.A. GHANI KHAN CHAU-
DHURI : It was an iJlegal strike and the 
R:ailway administration removed dismissed 
and terminated 591 employees from the 
service under the normal rules which guide 
the service conditions of the railway 
employees, including discipline and appeal 
rules; and 783 employees were retired 
prema tureJy. 

The Administration has the authority to 
review the case of any employee after 
-= 0 years or on attaining a particular age. It 
is on this review by the appropriate 
authority, that premature retirements were .,. 

· normally eff ccted. 

Out of 591 employees terminated, services 
of 7 have been settled and one employee has 
qeen taken back to duty afler consideration 
of his appeal. 

Out of 783 employees prematurely retired, 
646 have been taken back to duty as a result 
of the decisions of the courts. They have 
gone to many courts and according to the 
decisionc; of the courts, they have been taken 
back to duty. The Administration has 
finally settled the cases of 74 employees, 
leaving a balance only of 63 employees 
whose cases are being dealt with as per the 
rules. in normal C(.)urse. Now we are 
considering t he t:ases of only 63 employees. 

... A number of employees went to various 
courts. T he Supreme Cou1 t gave an i 1terim 

r judgment on J-5- 1982 which asked the 
R ailway Admin istration to pay the peti-
tioners the last drawn salary from 1-1-1982. 
A fund <: meotal question is involved ia this 
case relating to the ioter;iretation of Rule 
14 (2) of the R ailway Service Discipline & 
Appeal Rules. ~ After the verdict . of the 
Supreme Court is known, necessary action 
will be taken. 1At the present IJ?Omtnt, we 
hnve decided 10 ~ct as pr r the .1udgmen1 of 
Supreme Court. 

SHRI A.K. ROY : Tl.le loco running 
staff have got certain long-pending ge:lUio c 
grievances over which they went on strike. r !he right to strike is one of the sacred rights 

~ { vbich workers have achieved and to declare 
a strike illegal is the authority of tbe 
Uibunal, not of the management. Maoage-
ment cannot declare any strike legal or 
illeaal. 

In reply to the question, the Hon. Minister 
has referred to the jurisdiction of High Court 
and Supreme Court. I would like to ask one 
simple question. Why don't you associate 
your Centre.I Labour Department in deaJing 
with these cases ? It is always the rule in 
all other industries becau->e the subject of 
industrial relations falls within the juris-
diction of the Union Labour Department. 
But always I have seen rhat whenever aoy 
such action of retrenchment or dismissal 
comes and wh~n the cases are referred 
to the U a ion labour Department, the 
management fights and obstructs the 
proceedings sta ting r hat they have got 
provision of birartite negot1at1on which 
is nothing but a negotiation between the 
management and the recognised union. But 
what would happen to those workers who 
are not members of the recognised union ? 
That is why, I would like to ask you whether 
in dealing with these cases of retrenched 
employees, you associate the Union Labour 
Department in settling the disputes and 
accept the Chief Labour Commissioner 
(Central) as the arbitrator to settle the issue 
or not. 

SHRI A.BA. GHANI KHAN CHAU-
DHURI : O pinions on this subject vary. 
Accordine, to t•c: , th: s ·.v:is ~:i illegal strike. 
This matter is sub·judice. Jt is pending 
in the Supreme C ourt and as I have clearly 
sta ted, we ~ hall act ns per the judgment 
of the Supreme Court. We have not gone 
to the Supr<"me C o url. The employees bad 
gone to the Supreme Court. (Intermptions) 
T o make par1y to this body or that body is 
D•lt in our ju is<liction. Jt is for the Supreme 
Court to decide , and I assure the House that 
we shall act as per the judgment of the 
Supreme Court. 

PROF. RUP CHAMD PAL: The appli-
C< '. tion of 14 (2) was r e- jccted by most of the 
High Court. , the High C ourt of Kera la, the 
H igb Court of Jodhpur, the High Court of 
Pa1na Hnd the Hi~l'i Cot"·t o f Allahabad. 
Ultimately the GoYerLm•nt had aone to the 
5eprcmc Court. What is bappenina is sheer 
wastage of government money because these 
high ·skilled workers have to be paid cqui-
valeot to their wage' plus legal expenses for 
all these three years. In view of this. may 
I know from the hon. Minister, as it had 
happened in earlier cases, whether Govern-

. ment will take a rational view of the thing, 
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stop wastage of government m oney and settle 
this immediately in view of the judgments 
aiven by the Hiah Court.,? 

~ HRI A.B.A. GHANI KHAN CHAU-
DHURI : The Supreme Court b n'> atr.:ady 
given an intlfim judgment. A number of 
employees went to various courcs . The 
Supreme Court has given an interim judg-
ment on 3-5-1981 which asked the R ai lway 

• administration to pay the petitioner the la.,t-
drawn salary. This , we are oheying, and the 
rest of it also, whatever may be the judgment, 
we will obey. 
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THE DEPUTY MINISTL R IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELF ARE 
(SHRI P.K. THU NGON) : (a) Yes, Sir. 

(b) Out of the J 20 Univers ities in the 
country at present only 7 are functiof'ing 
under Central Act~. The University Grants 
Commission bas appointed a Committc · to 
Jook mfo the.functioomg of these 7 Univer-
sities. This Committee ~iJl among others 
examine the reasons for periodic disturb. n-
ces in the Central Universities and recom-
me. d rcmedia I measures. The work of this 
Committee is now in tbo fina.1 5taaes. 

As far as the remaining 113 State Uni-
versities are concerned the Central Govern-
ment has been suggesting to all State Govern- ' 
ments that they should set up appropriate 
m1chinory to consider the problems of stu-
tlcnts, teachers and 0011-teaching employees 
and take timely action to solve them so that 
the functioning of academic institutions is not 
disrupled. 
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